351 Matters Under

The Lok Sabha re-assembled after
Lunch at  Thirty-five minutes past
Fourteen of the Clock.

[MRr DEPUTY-SPEAKER in the Chair]

MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER: Now,
matters under rule 377. Shri Rasa
Behari Behera.

(i) ScArcity oF CEMENT IN ORISSA

*SHRI FKRASABEHARI BEHERA
(Kalahandi): Mr. Deputy-Speaker,
Sir, T would like to raise the follow-
ing matter under rule 377. The con-
struction work of a numbter of pro-
jects of Orissa have come to a stand-
still due to the severe scarcity of
cement and they are not going to be
completed by the end of March, 1982,
i.e., their target dates of completion.
The Government of India has alloca-
ted 12 lakh melric tonnes of cement
for the State of Orissa annually, Ac-
cordingly, the Ceniral Cement Con-
irol Board, New Delhi, shnruld supply
3 lakh metric tonnes of cement to
Orissa in every quarter whereas
81,000 metric tfonnes have been sup-
plied to that State so far. This is
really very inadequate to meet the
demand of the State for the construc-
tfion of various on-going projects.

Bali Mela, Indravati and Bengali
multi-purpose  projects are under
construction in Orissa ai present. A
numbher of Centrally sponsored in-
dustries and housing schemes are
at the various stages of construction
in that State. Apart at from this,
houses are going to ke built in  the
flood affected areag and bridges are
under construction on various natio-
na] highways that pass through Orissa.

Therefore, it is desirable that Oris-
sa should get its full share of cement
as per the allotment made by the
Centre. TUnless cement is supplied as
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per the requirement of the State, all
the developmental vprogrammes un-
der implementation in Orissa will be
retarded. This issue concerns ihe
interest of the entire State.

In view of this, I demand that ce-
ment should be supplled tc Siate of
Orissa as per the Central allocation
without any_further delay.

(ii) LACK OF ADEQUATE FACILITIES FOR
PILGRIMS TO VAISHNO DEVI SHRINE
IN JAMMU AND KASHMIR,

SHRI BHEEKHABHAI (Banswa-
ra): Mr. Depuly-Speaker, 3ir I would

like to raise the following matter un-
der rule 377.

Mata Vaishng Deviji'g pilgrimage
has assumed a coun‘rywide impor-
tance. Foreigners also vis't t{hese
shrines to offer their prayers to this
goddess. Almost every year lakhs of
people visit this shrine located ip the
State of J & K.

The devotees have to go all the way
to the temple throuch a long foot
journey on the mountain. It may be
noted that the Government virtually
do not provide any facility for these
devotees.

While performing their footf jour-
ney, even the basic amenities like
drinking water is not provided to the
cevotees, So much so that persons re-
aching the shrines have hardly any
better place for their night halt which
is essential ‘n view of the long foot
journey involved to reach the tem-
rle.

I shall, therefore, request the WMin-
icter for Tourism and Civil Aviation
as well as the Department of Culture
to look into the matter and arrange
immediately the following basic am-
en'ties to lakhs of devotees who go
to the shrine to offer their prayers.

*The original speech was delivered in Oriya.
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1. On the way to shrines at least
two or three inns, may be construe-
ted which would cater for providing
drinking water, tea, etc. as well as
some food items.

9. Well-maintained tourists lodge
may be constructed near the lemple
which would also provide mnecessary
food items and blankets, etc., to devo-
tees.

3. The temple should be maintain-
ed properly undertaking necessary re-
pairs, etc.

4. Necessary police arrangements
may be made to avoid any law and
order problem on the way and around
the shrines. yt

(iii) NON-AVAILABILITY OF KEROSENE
01, IN (GORAKHPUR AND OTHER DIS-
TRICTs IN EAST UTTAR PRADESH
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(iv) TRANSLATION IN VARIOUS LAN=-
GUAGEs OF THE GREAT WORKS or
THE POET SHRI SUBRAMANIAM .
BHARATI,
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SUTETE HgIRd, ¥@ Y@ & fadrd

UEEHAT §, oEH g QW @l

fafre @oEn § S S wEE

§, S A 9Nl A AER &t

FR Tg T G@&R & AR F

G U 0 Sl a"’r g, fm

:
]
48 %
-
g,

Y ATHIES gl

T gagw@q WIRdl, a9 & UF
AW Ffd, IJWWHT T GHS gUH
WE ! q 39 a0 F gOgH
1921 ¥ T@wEmEr g T 9 | aq
11 o= & S%1 570 TaTser §HTg
T{FIWT'GIT'{ETg st WIT &7
afaer arfged ¥ oot &&= @r 8 |
SAET difged, WA UE A &
e ¥ ¥Hg & | S9H  dEA-
AT WX QWA F oSETr 2|
g1 WS dF SAdI @Al W &



